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I THE <CENTFAL ADMINISTRATIVE TFIEUHAL, JATEFUR EBENCH
JAIPUR
DPate of decigion: 0O7.01.2003
OA Nc.i?iﬂiDGB
with

MA No.d60/2003

Banwari Lal PBangalia s/c¢ fhri Reooda Fam v/c 1-20, Mazdser
Magar, Ajmer Rcad, Jaipur presently working as Supervisor

(LEG) BCE HSG.ITI in the ~ffice of Railway Mail Service,

JP-6.
.. Applicant
VERSUS

1. Union of India through the Secretary to  the
Government of India, Department of Fostz, Dak
Bhawan, Sansad Marg, Hew Delhi.

2. Chief Post Maskter Seneral, Rajazthan <Circle,
Jaipur.

3. Seniar Superintendent, Pailway Mail service, Jp.

Dn. Jaipur Opp. Padio Station, M.I.Fead, Jaipur.
.. Respondents
Mr.P.M.Jatti - counsgsel f£or the applicant.

Mr. N.C.Goval - counegel for the respondents

CORAM:

Hen'ble Mr. M.L.Chauhan, Member (Judicial)
Hon'hble My. 2.F.Bhandari, Member (Administrative)

ORDEF (ORAL)

The applicant has filed the present OB thereby
praying fer the fcllowing reliefs:-
"8.1 That by a zuitable writ order or the direction
the impugned crder dated »,:.02 and 12.45.02 be
quacshed and set—aside and further the rezpondents

be directed to treat the corders of the applicant
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as the standing orders as Eelow:-
(a) oOrders for the posting of normed baze L3G
(Supervisory)‘ dated 2.2.1995 vide Annexure A,3
and of HSG-II orderz dated 11.1.2002 vide
Annexure A/9.

8.2 That as the work «of the applicant is guite
satisfactory, and the arplicant has been working
in HSG-II normed base with effect frem 11.1.,2002
therefore the humble applicant be cecnsidered for

promotion in HSG-I normed base.

8.3 ‘Any other relief which the hon'ble bench deems
fit."
2. " Facts of the case are that the applicant was

apprinted in the Pcstal Department as 3crting Assistant
w.e.f. 2.5.64. On  introducticon of the Time Bound One
Promotion (for short, TBEOF) scheme in the Department vide
DG, P&T, New Delhi letter dated 17.12.83 (Ann.Ad), the
applicant wae given financial upgradation after completion
of 16 years of service w.e.f. 20.11.52 in the pay scale of
Ps. 425-810 which was revised ko FEs. 1100-2Z00 w.e.f.
1.1.26 and to Rs. 4500-7000 w.,e.f. 1.1.35. The applicant
was alse granted seccnd financial upgradaticn in the pay
scale of Ps., 1n00-2660 under the Eiennial <Cadre Review
(for short, BCR)} vide I3, P&T letter dated 11.10.51
(2nn.A7) after =ompletiazn of 2% years of service w.e.f

f Ps. 1200-2640, which was

D

1.7.92 in the rpay =scale

revised by the pay scale of Rs. 5000-3000 w.e.f. 1l.1.906.

&

Vide memc dated 5.5.02 (Ann.A2) persons named therein were
promoted ta Lower Selecticon 3rade (for short, L33) in the
gcale of Rs. 1400-2300 (pre revised) =n neotional basis

w.e.f. 1.13,1991 and o~n arctual kasis from the date of

W/‘
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joining on norm based L3G posts on the recommendation of
the DPC. The name <of the applicant did not find mention in
this list. vVide lefter dated 12.6.2003 (Ann.Al), the.
applicant and persons named therein were informed that
their names could not find place in thé select list'due to
unsatisfactory record of service.- It is againstv these

ordere, the applicant has filed thie OA for the aforesaid

reliefs.
2.1 The grievance of the applicant is that cnce the
applicant was promsted ke LSS cadre w.e.f. 50.11.33 under

TBNP scheme after recommendaticons of the DFC  and
anhsequently he was also given benefit of the BECR scheme
w.e.f. 1.7.92 after rendering 2é vears of rgatisfactery
service, he pould not have been fcund unsuitable after a

lapse nf 20 vyears vide impugned order dated 12.5.2003

<

(Ann.Al). It is further pleaded that the applicant was

alsn given further preomotion. &n the bhkasis c¢f this

averment, thies Trikunal vide ~rder dated 30.d. 2003 granted

interim order of status-queo as it existed on that day

which order is still continuing.

3. Nntices of this application was 4given to the
respondente. The respondenks have filed reply. In
natshell, the stand taken by the respondents is that the
applicant was given +the financial upgradaticon under
TEOP/BTR secheme in the grade of Ps. 1400-23@0 of L3G after
recommendation of the DPY and in the scale «f Ra. 1400-

26a0 after putting 24 year

n

» of fatisfactory service on
acecount of their stagnation. 2n introduction of fast track
promotion for filling up the Lower Selection 3rade, Higher
Sele~tinn Grade-II poet in Fast <ffices,” Railway Mail

Service Offices, the DFC was held in the Circle Uffice,
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Jaipur for the purpose of filling L3G norm based pnsts,
division wise at regional level w.e.f. 1.10.91 on notional
basis to prepare feeder cadre for promotion to HSG-II/HSG-
I as per new recruitment rules as no DPC was held for norm
based L3SG/H3G-I1I posts after introduction of TBOP/BCR
schemes. It 1is further stated that as per recruitment
rules, selection for promotion to LSG (norm based) is
based on selection methcd as benchmark is 'Good' while
TBOP/BCR are not protmeoions but they afe merely plaéement
in next higher scale based on criterion of completion of
16/26 years of service. The placement under TBOP/BCR is
based on non-selection method as such there is no
benchmark. It is  further stated that the name of the
applicant was in the =zone of consideration. The DPC
considered the name of the applicant but due ¢to
unsatisfactory record of serivce, his name was not
recommended by the DPC for promotion in L3G (norm based)
on notional basis w.e.f. 1.10.91. It is further stated
that the applicant was never promoted as LSG and.HSG—II.

The respondents have also filed a Misc. Application which

was registered as MA 1MNc.d60/200Z for vacation of stay
order.
4. We have heard the learned counsel for the parties

and gone through the material placed on record.

4.1 From the perusal of ‘gradation list of HSG-II
officials corrected upto 1.1.99 circulated vide letter
dated 30.11.19%% (2nn.A2), the date of birth of the
applicant} has been shown as 1.2.44 and as such the
applicant will be retiring on superannuation on 31.1.2004.
Admittedly, the applicant is in the scale of Rs. 5000-800(

being LSG (BCR). Even if it is presumed that the applican

)
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is entitled for promcticn against L3G (norm based) post in

the pay scale of Ré. 1400-2200 (the applicant is already
getting this scale from earlier date i.e. w.e.f. 230,11.83
on account‘ of financial upgradaticn under TBOP .scheme)
w.e.f. 1.10.91 on noti;nal kasise and on actual basis on
the date of joining «n the nofm based post, the applicant
cénnot be ccnsidered faor further promction to HSG-IT and
HSG-I for which the bPC will be held in future, as the
applicant will ke retiring cn supérannuation en 31.1.2004,
As such, the applicant will not be entitled for further
promotion even if the present OA is allawed. In view of
this, the present applicafion has become infructuous and
is accordingly dismissed.

4.2 The learned <cunsel for the applicant submits
that the applicant is retirihg.on 31.1.2004, Fresently, he
has been posted és H35-I1 against norm kased post in the
office of Réilﬁay Mail Service, Jaipur énd in case the
intefim stay ies varcated, the applicant may be displaced
from that post and as_such_prays that the interim ofder
may be allowed to continue till 31.1.2004. We see
considerable force‘in the éubmission made by the learned

counsel for the applicant. Therefore, the interim order

granted on 30.6.,2003 shall remain nperative till
31.1.2004.
5. With these okservations, the OA as well as MA

stand disposed of with no crder as to cnsts.

(A.¥.BHANDART) (M.L.

Member (A) Member (J)




